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CENTRAL ADMINISTRATIVE TRIBUNAL 
H YDER A B A D BENCH - H YDERA BAD 

ORIGINAL AP!LICATION NO. 	.9 	OF 199 

Shri 	Applicant (s) 

Versus 

Ft-f-*M-  r" '7M 

Respondent (s) 

This Application has been submitted to the Tribunal 

by 	£ 	 -- 	Advocate under section 19 of the 
Administrative Tribunals Act. 1985 and same has been scnitinised with reference to the points mentioned 
in check list in the light of the provisions contained in the Adininistnitive Tribunal (Procedure) 
Rules, 1987. 

'4. 

The application has been in order and may be listed for admission on 

Zny' Qfficer. 	 Deputy Registrar (J) 

SIL 



13. Have full size envelopes bearing full address of 
the Respondents been filed? / 

14. Are the given addresses, the registered addresses? 

15. Do the names of the parties stated in the copies, 
tally with those indicated in the application? 

S 
16. Are the translations certified to be true or sup 

ported by an affidavit affirming that they are (' 
true? 

17. Are the facts for the case mentioned under item 
No. 6 of the application. 

Concise? 

Under distinct heads? 

c? 	Numbered consecutively? 

d) 	Typed in double space on one side of the paper? 'f 
I.  

18. Have the particulars for interim order prayed for, C 
stated with reasons? $ 

0 

 Has the index of documents been filed and has the 
paging been done properly? 

 Hive the chronological details of representations 
made and the outcome of such representations been 
indicated in the application? 

 Is the matter raised in the application pending 
before any court of law or any other Bench of the 
Tribunal? 	 - 

 Are the application/duplicate copy/spare copies 
signed? 

 Are extra copies of the application with annexures 
filed. 

Identical with the original 

Defective 

Wanting in Annexures 

No..................... / Page Nos .......................... 

Distinctly Typed? 



Cheek Sheet 

CENTRAL ADMINISTRATIVE TRIBUNAL 
HYDERABAD BENCH 

INDEX SHEET (DUPLICATE) 
¶ 

APPLICANT (5) 

............................................................................................................... 

RBSPONDENT (5)  
....................fi... 

7. 

Particulars to be examined 	 Endorsement as to result 
of examination 

	

1. 	Is the applicant competent to file this application? 

	

2. 	a) 	Is the application in the prescribed form? 

Is the application in paper book form? 

Have prescribed number of complete sets of the 
application been filed? 

	

3. 	Is the application in time? 

If not by how many days is it beyond time? 

Has sufficient cause for not making the application in time stated? 

	

4. 	Has the document of authorisation/Vakalarnania been filed? (- 

	

5. 	Is the application accompanied by B.D. / I.P.O. 
for Rs. 500 Number of B.D. / I.P.O. to be recorded. 

	

6. 	Has the copy/copies of the order (s) against which 
the application is made, been filed? 

	

7. 	(a) Have the copies of the documents relied upon 
by the applicant and mentioned in the application 
been filed? 

Have the documents referred to in (a) above 
duly attested and numbered accordingly? 

/ 

Are the documents rekrred to in (a) above 
neatly .typed in double space? 

P.T.O. 
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IN THE CETRL A111LcISTRATIVE TRt]3UNL 	HYDERABAD BENCH 

AT HYDER4BAD. 

4 
	 O.A. NO._tOF  1993. 

. BETWEEN:. 
4 .  

ANJANEYULU, 
Sri D.RajannaT, 

ged about 56 years, 
VOccuoation: Postal Assistant, 

of 	Hyderabad G P.O. HYDERABAD. 

AND 

.. APPLICANT. 

Senior Superintendent of Post Offices, 
Hyde rabad City Division, 
HYDERABAD. 

Officer on Special Duty/Inquiry, 
Office p2 the Chief Post Master Genera 
A.P.Circle, 
HYDERBAD. 	 . 	. 	.. RE5PONDEITS. 

OHIO HOlD GICPL STXEEM)NT OF E\TS. 

Si.No. 	:te 	 . 	E V E N T S. 

19.5.1968 	. 	The applicant 'yas issued a charge memo 
No. F.14-1/88-99 of Senior Superintendent 
of Post Offices, Ilyderabad City Division 
Hierabad imputing certain allegations 
against the applicant. 

2.2.1989 	The inquiry commenced in the said 
aflegat ions against the applicant. 

26.5.1993 	The last sitting of the inquiry 1 las 
held by the Inquiry Officer in the 
presence of the applicant and the 
presenting officer. The inquiry is 
being continued in snails-pace with 
no intention to complete the inquiry 
before 30;6.1993, i.e. the date of 
superannuation of the applicant. 

Hence, this application before the 
Hon'ble Tribunal 

Ail  Place; HAD 
Date: 21.6.1993. 



4 
.APPLICAT 10 N UBDER SECTION 19 OF T H E ADMThISTRATIVE TRThUNkLS 

ACT, 1985. 
O.A. NO.9F 1993. 

P 

BET WEEN: 
D.TJAI'EYULTJ 
S/o Sri D.RajannEt, 
%ged about 58 yers, 
Occupatibn: Postal Assistant 
Hyderabad G.P.O. 
HYDERABAD. 	 .. 	PPLIC?NT. 

1% N D 

Senioñ Superintendenb of Post Offices, 
Hyderabad City Division, 
IflDERABAD. 

Officer on Special Duty/Inquiry Officer, 
Office of the Chief Post Master General, 
4 P.0ircle, 
HYDLI 	 .. 	itEsmin)ErNTS. 

INDEX 

S 

Si. Description of documents Relied Upon *nnexre Page - - - No. No. No. 
 Application -- 1 to 6 
 Mërro NoF141/88-89, &t: 19.5.2:980 

of the 1st respondent fl 7 
 Memo No.I/SPE2/89, dt: 2..I989 

of Asst.Supdt. of Post Offices, 
Sed'bd Fflst Sub Division, 
Hyderabad - 500 659. IlL B 	I 

 Daily Order Sheet No. 32 under file - 
No.Disc-SO/90, 	dt: 	26.5.1993. Iii 

:0z: " :1: :1i
PP 

Date: 21.6.1993; 
Piace:HYDERABAD. 

BOR USE fl'I TRThUNALS OFFICE: 

DATE OF FILLG: 0 H 

DATE OF RECEIPT BY POST: 
SIGN&TTJRE: 

H. REGISTRATXN NO. 	 FOR RD3ISTHAR. 

/ 
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IN THE CENTRaL AU1INISTRATIVE TRIBUNAL: :HYDERABAD BENCH:: 
AT HYDERABAD. 

o..A.tco, 	OF 1993. 

BFEWEEN: 

D.ANJANEITULTJ, 
S/o Sri D.Rajanna, 
Aged about 58 years, 
Occupation: Postal Assistant, 
Hyde rabad G.P.O. 
HIDERABAD. 	 .. JPPLICANT. 

I' 

AND 

i. Senior Saw rintendent of Post bffices, 
Hvderabad City Division, 
HDERABAD. 

Officer on Special Duty/Inquiry Officer, 
Office of the Chief Post Master General, 
A.P.Circle, 	 / 
HYDERABAD. 	 .. RESFONDEMES. 

DETAILS OF THE PPLICANT:- 

Address for service of summons/notices I SANKA RAM& IcRLSHNA j3j 

on the applicant: 	 j ADVOCATE 11O-29, 
ASHOKNAARI HYDERiBAD2o 

i. particulars of the order against which the application is made: 

"This Application is against the impugned Order 
Memo No.F.14-1/88-39, dt: 19.5.1988 of Senio'r 
Superintendent of Post Qffices, Ny erabad City 
Division, Hyderabad - 1." 

2.,  JURISDICTION OF THE THEBUflL: 	 - 

The applicant declares that the subject matter of the order 

against which he wants redressel is within the jurisdiction of 

theTribunal. u/s.14 (1) (b) (ii) of the Adminis trative Tribunals 

A 	Act, 1985. 

LIMUATION; 

The applicant further declares that the application is 

within the limitation period prescri1d in Section 21 (1) 

(a) of the Administrative Tribunals Act, 1965.: 

I. 



it 

4. FAC2S OF THE CASE: 

IV 
	

The applicant humbly submit that he is working as Postal 

Assistant in Hyderabad G.P.O. He has got about 32 years d 

service in the Department including 28 years as a Postal -Assistant. 

All these years, he has been discharging his duties with utmost 

devotion and sincerity. 

While working as Postal Assistant, Khairatabad, the 

applicant was served with a memo of charges on 19.5.1988. 

The allegation was that the rp}Jlicant was responsible for certain 

shortages in articles in the Postal S tores Jepot, Hyderabad 

during the year , 1983, 

This charge sheet was dealt with utmost leisure by the 

Disdplinary Authority and the Inquiry Authority. Though the 

charge sheet was isued some five years and one month back 

the case on behalf of the disciplinary authoidty is not yet 

completed. A straight witness is yet to be examined and then 

the entire gamut on behalf of the defence is to be Completed 

with the speed in which the Innuiry is being conducted, it, may 

take another one or two years to complete the case. 

The applicant is due to itire from serce on superannuation 

on 30.6.1993. The allegation again,.t the applict z relates to - 

1983. Inspite of haiñng 10 years tine, the disci'linary authority 

chose not to complete the proceedings before his superannuation 

which is a deliberate attempt to harass and finfl.ncia1hanicap 

the Tplicant at the time of his superannuation. If a discipiinpy 

proceedings is continuing at the time of sup erannuat ion, the 

applicant will be paid only a provisional Pension u/r9of 

C.C.S. (Pension) Rules,. 1972 and his gratuity, commutation and 

leave encashmerit worth more than Rs.l lakh may he with4eld. 

H 
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The respo'ndents are deliberately trying to prolong the case 

only to cause financial hardship to the applicant. Any inquiry 

so pitlonged is bad in Law as obsewed by the Supreme Court in 

A.I.R. 1990 B.C.  1308, There was enough time for the respondents 

to complete the inqLdry, within ten years but even with the 

imminent superannuabin of the applicant on 30.61993, there is 

no urgency felt by the respondents The last sitting in the 
4 

inquiry was 6.5.7-993 and so far the date of next sitting has 

not been notified. If the respondents are allowed to continue 

the inquiry in this fashion, the ultimate result would be that 

the applicant is denied of his legitimate dues on the due date. 

Eventhough any irregulanties were pved against the applicant 

on an ( 	 )irregularity committed in 1983, the punishment 

if any would have, been over much before 1993 and the applicant 

would have been allowed to retire with whatever benefits he was 

due to get. But the deliberate delay being caused in the inquiry 

is only for the puriose that the applicant should retire with no 

benefit even after 33 years sincere service. 

Since the respondents had ten years to dispose the case against 

the applicant and five years, one month even after the issue of 

the charge sheet, the action of the respondents in not completing 

the inquiry before superannuation is unjustified. 

Hence, this humble application before the Iiontble Tribunal. 

5. GROUNDS FOR W4JEF WITH LEGL PItVISJDNS: 

The applicant was charge—sheeted on 19.5.1988 for certain 

irregularities alleged to have been committed during the year, 1983o 

there was aljnonnal delay in issue of the charge.Esheet. Even after 

issue of the charge sheet the inquiry against the applicant "as 

conducted in a very leisurely inanne r and after five years and one 

month of the charge sheet. The case on behalf of. the disciplinary 
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authority is yet to be presented before the Inquiry Officer. 

The inordinate delay in the issue of the charge sheet and 

in the conduct of the inquiry is unjustified as observed by 

the Supreme Court in case A.I.R.  1990 s.c. 1308. The 
applicant is due to retire on superannuation on 30.6.1993 

and as per Rule 9 of 0.0.5. (Pension) Rues, 1972)  the 

applicant would be paid only p. .tvisional pension. The 

liabilities to be discharged by the applicant anticipating 

the pensionary benefits would be upset by the deliberate 

delay caused by the Inquiry 0ffic' and Disciplinary 

Authority in the case. In view of the heavy delay, 

with-holding of pensionary benefits of the apnlicant 

is unjustified. 

6. PEFAILS OF THE dSEDIES EXHAUSTBJD. 

The applicant declares that he has availed of all 

the remedies available to him under the relevant sewice 

rules. 

Aggrieved against the inordinate delay in conducting inquiry 

by the Inouiiy Officer, the application represented verbally to 

by respondents to complete the inquiry as early as possible 

as he was retiring on 30.6.1993. Consequently a sitting of, the 

inquiry was held on 26.5.1993 and inspite of repeated verbal 

representations, the respondents seem to be not interested to 
conclude the inquiry before 30.6.1993 i.e. the date of 

retirement on superannuation of the applicant. Therefore, 

the applicant has no other alternative except to approach this 

Hon'ble Tribunal to seek direction to the respondent to complete 

the inquiir pmceedings before his retirement. 

Hence, this application before the Hon'ble Tribunal. 

S 
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7 NflERS NOT PREVIOUSLY FUED OR PENDB'IG WIfH ANY OTHER COURE: 

The aplicnt further declares that he had not previously 

filed any application, qrit petition or sLdt regarding the matter 

in 'esi5ect of which this application has been made before any 

court or any other authority or any other Bench of the Tribunal 

nor any such application Writ Petition or stiLt is pending before 

any of them. Al 

S. RaIEF(s) SOUGHT: 

In View of the facts mentiomd in pan (4) above the 

applictt prays for the folloWing relief(s). 

ye that the H4bl rienflelea 
e l pt  

to  

La'ffd pass s&ch other and further order or orders 

as the Hontble Tribunal may deem fit. 

g, INTEBhj4 Oi)iS If,  ANY PRAYiD FOR: 

Pending final decision on the application, the applicant 

seeks the following interim relief: 

The applicant humbly prays that the Hon'ble Tribunal may 

be pleased to oier the respondents to Day his retirement 

gratuity, commutation and leave salary encashment on the date 

of his superannuation in view of the heavy delay in the conduct 

of the inquiries, pending disposal of the O.A. and pass such 

other and appmpate orders as deemed fit. 

10. NOT APPLICABLE, 

4 

S 
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jj•  PAIflCUL&RS OF THE BW DRaFT/POSTAL OiER 
filed in respect of the application fee: 

P.O ./D.D.No. goc%9 c-j3 	 ! 
Date 
Fe: Rs.50/- 
Name of the Office of Issuet: 
Name of the Office Payable at G.P.0 • HYDEMBAD. 

12. LIST OF 	CroSuRBS: 	 i?.O.I' 	
ReflW" 

sl;Eo. 	Details of the Documents. 	 nngxre No. 

As per Indthx. 

i, D.MLJANEYULU, 3/0 Mr.D.Rajanna, aged 58 years, 	torking 

Postal Assistant in the Office of the Hyderahad G.P.O., XX 

Hyderabad cb hereby verify that the contents of pins 1 to 4 and 

6 to 12 are true to my personal kno'iledge and pan 5 believed 

to be trite on legal advice and that I have not suppressed any 

material facts. 

Place: HYDERABAD. 
Date : 21.5.2.993 

*iROE SIGI 	THE APPLICjNT. 

? CO-jNStGL  



ANNEXtjRE; 

flLII ' 	lfl. 	1RfAT t'4n42 

t 

aegulor Hearing in the E 	14 inquiry againfl $/$hri. V.fl.CheUa 
PA, Kh&iratubad 1*0 4nd D,i incyu1u, PA Hyderabad GPC held bV 
Sin G.Buødappa, OSD(DI) t , % GPI$G Ai4 circle, Hyuerabad 5C0 CCI 

fliciu3.c;x iterinas 

4? 	nuo: 	O.D'S Chainbr Lhk 	.Lst floor, liy.derabud—1 

Time
Prosents 

	

a 	jjsXhrs 

G.&ul.kloppa, 	lu 
c.sshacor) 	H) 
V$kChellA 	CO-I 
U.hnjansyult 	(Lmu.2 ._-__________ - 

4 	Thct inquary cosuwnced at UDthrs. After woitinç3 upto 114hrb 
the actu4 inquiry took pla s when both the.Churged Officer attnoed 
the Ow's Choaibers, the vent tor in;uiry. wwi LJI,S40JLnCyUIU, one.. 

of the cturgcd of Licots gev a rep;esent4ion to  tha 1.L. Uong with 
a letter of hri L.QaiaodSfl cl ws his. .°Gzi statSn that his iGS 

L,DooddrareO, Technica L eupeiviSOt,. i. preoccupied and thare±r' 
he is not in a position to Ltend the inquiry. As such, htt rcquo6tQd 

the i.e. to potpun4i thcs jc try, iwn, the Gb rho $n his lett 
a.dressed to the 10 exprflv hn inability to attend the inkLry nd 

postpone the same becsuse ol 4i5 preoccupation in so' other work. 

The 1.0, after exw4nin'j 	both the representations, bii 
considered the reques. of L 0.0., as well as his P43&1 and adjouzited 

the $.a4u-ry.4 (';pvis 

The d0tes r3,td thr. &xtcue of the 4nquiry will be inUrnt*Ki 
in due course. 

A copy of this cOS is su lied to both the C,Cs nd 	the P.O. 

'7 



• .C,'! rr 
AN 	17 

DL'PAR 
Efl Ofl PS - IIA 

( 	
7 /'- 	uceyv 

)ffice of the Sexno uperintendeut of Post Ut' ices 
Hydezaoad City D3 cioxi, 	Hyderaba.d - 500 (iOl 

l4emp. 	Np. P14-1/38-t dtd. at Hyd-1 	theQ188t 

NIH OR A NDU.M 

The under Lgned proposes to hold an Inquiry 
against sri. B. Anji ieyulu, PA., Rheirtabad HO under 

ji Rule-14 of the Cent 1 Civil aervices(Classific:vbion, 
Control and Appeal) ules, 	1965, 	The substance of the 
imputations of miscc .duct or misbehaviour in respect 
of which the Inquir.,  is proposed to-  be held is set out 4 

in the enclosed sta-  nent of etrticla 	of charge (Armexure-.i). 
A statement of imput ioni of misconduct or misbehavIour :ti 
support of each art he of charge is enclosed (nnezure-II), 
A list of documents j 	which, and a list of witnesoes by 

(J 	-. whom, the articles charges are pztposed to be sustained 
are also enclosed (. riexure-Ill and 

rI0 

4 Srs. 	B. A tneyulu, 	PA., lUiaartabad 1-10 is 
• direoted to submit 	. thin 10 daycof the receipt of thLe 

Memorandum a writtei,. - vtatement of his defeince and also to 
state whether he decree to be heard in person. 

He is infc med that an inquiry will be held only 
- in respect of those rticles of charge as are not admitted. 
He should therefore, specifically admit or deny each 
articjsm of charge. - 

Sri. D. A aneyulu, PA., Khairtabad HO is further 
informed that if be ceknot  submit his written statement 
of defence on or bet. /$ASe specified in para 2above, or 
does not appear in arson befpre theinquiring authority or 
otherwise fails or rcfuees to comply with the provisions . 
of Rule-14 of the cettral Civil Servicea (Clasification 
Central and Appeal) u.ules1965 or the orders/directions 
issued in pursuance -. 

of Ithe said rule,  ----- . 	 the tnquir:Ln 
authority may hØld iquiry against him exparte0 

Attention ..e Sri. D. Anjaneyulu, 	PA., iChairtabad 
HO is invited to Ru2 20 of the Central Civil iiervices( 
(Conduct) Rules 1964 under which no Government iervant sh CL 
bring or atbempt to any political or outside influence 
to bear upon any st *or authority to further hn_tere4d 
in respect of matte . pertaininc to his service under the 
Government. 	If any -upresentation i-s received on his heha1' 
from another person a respect of. any matter cealt with in 
those proceedings, will be presumed that Sri.D.Anancyu 
is aware of such r€c :tsentation and that lb has bee'n nace 
at his instance and ction will be taken againsij him for 
violation of Rule-20 of the CCS(Conduct) Ruies 0 s1964o 

6) 	 The receir of this Memorandum may be acknowledg j 
4.  

• Senior SipdCL o 	Post Offices, 7 
Hyderabad 	City.  Division, 	/ 

Cony t2:- Hyderabad-500 0019 
icial ) 	Off. 	. . 	. 	. 

• 2) 	PP of the ot : 
cz1 Vigilance St* of Li.icar 

- 	 .- 
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LNNXUR_I 

Sta ment. of Articles of Charge framed against Sri. 	Lnjaneyulu the thtn P4. PSD Hyderabe7.d 
and now PA Kli rtabad HO. Hyderabad-500 004. 

-------- 

The. .:.0 said Sri. D. AnjaneyuJ.0 while 
functioning 	2?ootal assistant (Procurement) I'SD 
Hyderabad and ttodian of paper stock during 	4 
June, 1983 dId not handover correct stock of white 
printing xavec ize 17"x27" to his successor and 
handed over th riaper with a shortage of 512.269 
reams and ther by caused loss of about Es. 46,907.49 
to the Departuat. Thua the said Sri. D. Anjaneyulu 
by his above . t failed to maintain absolute integrity 
and devotion t duty and contravened the provisions of 
Rule-3(1)(i) aHd (ii) of C.C-.S.(Conduct) Rules-1964. 

&;1TICtEII 

What ]èiuring the aforesaid period and 
while functioning in theaforesaid office the said 
Sri. D. Anjaneyulu, failed to account for the correct 
stock of white printing paper (Size 27n34u)  at the 
time of physiceL verification and handing over stock - 
to his successc resulting in shortage of WPP 140 
reams and loss f Us. 25,627.0.0 to the Department. 

Thus the said Sri. D. .&njaneyu&u failed 
to maintain ab lute integrity and devotion to duty 
contravening t- j tirovisione of Rule 3(i)(i) & (ii) 
of C.C.S.(Cordi:c1j iWJ.et-1964,  

Senior Supdt. of Post Off3.ces, 
Hy4eraba.d- City Division, 

. 	.. Hyderabad.-500 OQI-. 

OR- 
I -1 

4, 

/ 

it 
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ANNUXRD -II 

Stat nont of ixutation of misconduct Or 
misbehaviour 	cntpport of the articles of charge 
framed agains 	?:L. D. Anjanetulu the thn PA P3]) 
and now PA ICIt 	bad HO., Hyerabád- 500 004.; 

i!t LSL 1- I 

Sri, U. Anjaneyulu, worked as P.A(SPP) 
in the PSD Hyc rabad during June, 1983. He was 
the joint oust dian of paper stock i2ept in varioub 
godo E i5èTit&ck size 17"x27" was kept in 
Walker-town Go :own. According to.the stock register 
of white printing paper size 17x27°  the stock was 
4342.290 as on11!04,1 983 and there was noissue 
upto 21,06.1985. The stock of paper kept in Walker 
2own Godowne kas handed over by him to Zri.Ch.Yadagiri 
on 21.06.1983.4. But in the physical verification 
report prepared on 01.07.1983 the stock of paper 
of size 1 7fl27  kept in Walker-town Godown waii LthOwn 
as 3830.021 reams while the stock register showed 
4342.021 ,rens'. This aotuafly (3830.021 reams) 
represented thu actualstock of paper. (17"x27") as 
on 21 .06.1983 handed over to the now incumbents. 
Thuu it is sees that the stock actually haüded over 
was 3830.021 . Jhen this is compared with the entries 
d.ate.d 21 .06,19a3 in the stock register there wasashort 
age of 512.269reamgi 

In ixi statement $ri. D. Anjaneyulu, before 
the 4311N PSD lldcrabdd on 17.12.1983, has admitted 
that he had .h.sEidlud over the WPP (17"x27") short to th& 
extent of 512.26) reLws to six. Ch.Yadagiri and V.R. 
Chafla when li j, made over the charge to them. 

11 

Thur he said Sri. D. Anjaneyulu as PA(PP) 
did not hand ci zr the otook of paper correctly and 
properly, re 	J.ng in shortage of paper 512.269 reams 
worth Rs. 46191  .45 causing loss to the Government. 
Thus he faileC to maintain absolute integrity contra-
vening the pro isions of Rule-3(1)(1) of C.C.S. 
(Conduct) Rule. -1964. 

A R T I OLE -It 
* 

 

Sri. 0. Anjaneyulu, Postal Assista;t, 
Khairtabad HO orked as PA 1'D Hyderabad andcustodian, 
of white print ng paper during June, 1983. While. 
handing over' charge to Sri. Oh. Yadagiri, PA and 

Sri. V.R.Ohafltt, ANSD(Invoice) the stock at paper kept 
in vari1pus gpdowns were verified and a st4bement showipg 
the 4p06it.on o:c WPP as on 01 ,07.1983 was  Rreped'  and / 
signed by-Sri, D. Anjaneyulu and sri. Ch.YEdagiri. 

I 

'1 
Contd..2/p., 	/ 

/ 

/ - 
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As per the tl 	re8ieter the stock of white-printing 
paper was as llows: 

Si': 1IP 27. x34 

As 	:. 25.0.83, 	..... 	3,990.164 reams 

At Lo time of physical verificztion 
the tock wds found tb be ,.. 3,850.164 reams 

.Thuk the shortage arrived at was 140.00 reams 
4 

Thea ' was no receipt and issue WIT size 
.27" 	34" after 25.05.1983 to the end of 
.Junc, 1983. 

U 

In I is statement datecs 17.12.1 983 given 
before A81&I I Lu Hyderabad Sri, D. Anjaneyulu aamitted 
that there. WaL . shortage of 140 reams of puper 
(27"  z 34") wi tn he handed over the chre to Srio 
Oh. .Yadagjri c id V,i't,Challa.ANSD a& also admitted... 
that he did nc make any efforts to reconcile the 
same. A note bo the' effect of shortage of 150 ream 
(instead of 1:) reams 150 was wrongly noted) in 
respect of W1i i±zS 27" x 34" was made on 04.07.1983:. 
in the physicE verifioation.statement signed by 
Sri. D. Anjax..: j1u and by Sri. Oh.. Yadagiri. 

Tht the said Sri. D. Anjaneyulu as I'A 
PP did not hu; .3ver the stock of paper,  of size 27"x34" 
correctly anc. .2operJ.y zoet.lting in shortage of paper' 
of 140 reanw' ;th Ps', 25,627.00 causing 1QSS to the , 
Government. 'i .. 	he fafled to maintain absolute 
integrity ann 	votion to duty. 

Senior Supdt. of Post Offices, 
Hyderabad City Division, 

Hyderabad-500 001. 

4 
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AN E'XURE - III 

Liot of doouents by which the articles 
of charge frai4cl against 3ri. fl. Anjaneyulu the than 
PA PSD Hyderab44 and now PA lçhairtabad 110., Hy&-4 
are proposed t be sustained. 

Stock Stock Buk Entries of WPP size 171l x27 11  
dated 1.04,1983 to 25.06.1983. 

Stock Bc aic entries 	% 	ize 27" x 34" 
dated 2.05.1983. 

Phyeioa verification report as on .Qj,07.1 963. 

sate pa 	dated 22.06.1983 issued to 14/6; 
/livara Printing workiZ 

Statemé; t of Sri. D. 4njaeyu1u dated 
.33 given before ASBI PSD Hyderabad. 

StatemU dated 16.12.1983 of 2ri. Ch.Yadagiri 
given b . fore ASRM PSD Hyderabad. 

Staterntr tdated 1 7.12.1 983 of Sri. V.kt. Chafla 
given b L'ore aSRN PSD Hyderabad. 

Stateim.: t dated 19.1291983 of Sri. V,R,ChaJJ.a 
flven t fore A2B14 PD Hyderabad. 

stateld t of cost of paper found short in 
respects of WP1 27" DC 34"- 

Sta teme, t of cost of paper found short in 
respect. of WPP 17" x 27" size, 

Senior Supdt. of Poet 0ffices 
Hyderabad City Divis ion, 

Hyderabad-500 001. 



/ 

/ 
"I 

ANtiEXUR —IY 

List of witne ses bi whom the articles of charge 
framed agatns Srhi.D.Anjaneyulu, tbetbajt PA flU 
Myderabad and now Postal Assistant.KhairttAad O 
are proposed o be sustained. 

............................... 

Sri.V.Chat.dergshehk/raiah ASR14 253 
(formerly! and now ASEM $eo4 bpd &4r S(rtint.l3y06 
S.ri.D.Nag$ah lEO Ptg,, (formerly) and now 068.  
office oftthe Senior Supdt.ot Post offices, 
Seounderupad Division, 

3ri.V.E.C1vtla the thgfl AHSD (Invoice ) and 
now LSG 24 Khairtábad Head Post office. 

$ri.Ct.Yadagiri, £x.PA Biniayatnagr, Hyd.29 
at House rlTo.1_4_202,Bolakpur,Hyderabade48 

-Senior Supdt.of Post offices, 

4 

Hyderabd City Division, 
Hyderabad— 500 001. 

U 

a 
p 



DEPARTMEN OF OSTS - INDI4 ff 
' 	:f1 	of the SPOs.(En.jt) Sub.Dn. qt Hyderbd500659 

Merno.No.t\5s172: 	l cItd.at jg 	ck)the j''9 
The next itting of the Rule 

inqtiiry aoinst Sri 	fi 	Ls' 
will be held at P'L..-.,. ..t.--&'rA 	rv'3Si: 	j•ç- . 
onJ 	- iT ;; our : of i_'_E4 

. 	 . 

1 	 4 
: 	 -• 

2.  
I v-g 

' 3  . 	 . 

The charg 	official should attena the 

inquiry. nlongwith the 11 	.5, On Ropointed 'dnte Rnd time. 

d fiihre willet.il  ii hoi:ing the inquiry expte. 

Lc 	).TheOfficiR1 	• 	 A- 

The SPM., 	 :-1" 141 

3), The 	 . 	 . 	 • . 

S. . 	. 	 . 	., 

Shi 	 • . 

The Sr.Suoit.of P05, Sec'bnd Division, 
Secunderbd-50fl25b . 	. 	 . 

. 	. 	. 	. 	•. 	.• 

a). 	• 	. 	. 	. 	 . 	 . 	. 	• 

IINQUIRIN3 OFFICER) 

AS. Sup:!!. 	[w Diljces, 

Sec'bcd Et;zS u.YO.,hiiCm J 

HYDERABAD 009,1/ 
/ 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD 

O.A.NO.690 OF 93 

Betwaem': 

D.Ai3aZaeyUiU 	 Appflcaz3rt: 

Mtd 

StSup:d at Post Offlces 
HYderthad Dtvisiom and 	 Raspondënts 

CCUNTER-AFFWAVIT FIIED - ON - BEHALF OF THE RESPONDENTS : 

I• K.Sadhya RmL: 1)10  Sri K.Papa Rao aged 31 years 

0 eaipat1n -Gave ttinieitt Serv±cet 	hereby' solemn'ly' affirm and 

state: as foilo'wsi 

That, I am Assistwtt Postmaster General (Sw) In the 

Office: of the Chief Postmaster General,A.P.Circlej Hyderabad 

and as such. I am i - 11 acquiainte d tLkwith the facts of the cas&;1  

I anti fi]Ug this ccunter affidavit for myself and on behalf of, 

the OthEr other Re spoudents as I have: been authorised to; do so 

The: imaterial avearnentz in the O.k. are dci--ie.d save those that 

are expressly admitted biti The: App1ict is put to strict 

praoto:f such avernenitS; except: those that are specifically 

admitted heeundef 

44 	It is submitted that common pzv:ceedlfligs were initiated 

agflkist the xApplicamt along with one V.R.Chella who,  were resport-

fl]e for shaxtage of 140 rens of paper vqo:rth 25 0 62700 and 

the: enquiry' was in 	 The ApplicWlt retired on 30-6&93 

and jtst: a I few-days beiare: his retiiremwnt he filed the 

pzsent 0.A. on 21..6-;93 seeking a direction to complete the 

i*uiry befon 3O-693 As the 0.L has not been disposed of 

before the date: at h1sl retirement and the • Applic1t: had retiret, 

the prayer has been amended now setkfrg a direction to declare 

the dWscSp'lftary prace:edhigs after-  a long delay as illetal and 

against the principles cxtf natural jtxstice 

IWTESTOR 
,sL:,t.- 	Ccfl (,CCOUiCS) 

011ice H 1-8 	 • - u GeDerfill  

A.P. LINcLL tlyoaHeusLr500 cOil 

Asst rDEr7711 s. & v.
0Th. CLi Per General1  

A.F. Circle1  hyeiaiac_5QQ 001, 

ri 



C 

The delay' is complethg the an'quiry is partly attri" 

butablea to) tile': Applicant as he had sought a number' of adjo:'rn-

merits; on one pretext or the other and: used t.o subm&t petition 

challenging the: appo4htment: of Inquiry Officer', continuance of 

ikrquliry and partly on. administrative: gxxnzadsi 	 . 

4 	The applicant and one Sri V.R.Cliella t'±le worldrg as 

1 

	

	 Postal Assdjstaat: and Assistant Manager at Postal' Stares Depot, 

Hdéraha& were found respontible for shortage: of gapexTol I1emo 

of charges; wider mxle:14 o:f CCS (ecA) atlas 1965 were: issueñ to 

the: applIcant and Sri V.R.Chal]ia on 19-5A1984. As t applicants 

warn involved lit the shortàe: o'f pape:r the facts and circumstances 

of the case ares sQm&, thee case was; referred' to the W Post4 New 

DeThii. on 7-7-88 for obtaining.: msanction of the President inder 

Ru'le18 of qcs(cA) RuISZJ The: DG Pasts in Memo No!4/52/87 

Viidin dated 29th. Alxg1'st 1988 conveyed the approval of the 

Presi3dent that the DiscL action "ajalnst: bth the oflhieials shall 

he takair in. common proceddinga and Director ot Postal Service 

Northe:.x. Region, Hyderabad will. fUnction as the DIIsd? authority 

for.,  the purpose of common proceeding and shall be competent: to 

impose all the: penaltfr;s specified itt Rule-Il of, ccs(CcA) Rules196a 

By order dated 30-1 -89 Sri. M.A'.Rasheed Sidd±qul was 

appothteid as aqudiry Qfficer and Sri C • Sashachary ipb (Printing) 

as; Presenting, Offic& The: &ttquiry' officer' held first sittirg 

on; 15-2-.39 in ticht both the: officials denied' charged In the 

itting held on I 7-7..89 and  29-3-89',' the applicant and the 

O)ffiCtal inspected the &riigivaal documents listed in Mem* of 

charge: 	Ad&itionai documents; requisitioned by, the applicant 

and other' ofl±cia]L.were perusad3 im,  the siitt±ngs held an 19r10±89' 

28-11-899, 30-1-90 and 19-3902 

AMSTOR 
.jii ei.zor (rcCOUiIs) 

QIlice of the Chi, 	. On s'er Beueral, 
A.P. CIRCLE, HYDERABAD-500 001. 

DE
rn
t  

Asst. Pesiasler Gener'.I (S. & V.) 

Gb. Chief Postmier General, 
A.P. Circle. Hyderouad.500 001. 



I 	AssAcor(AccoU Fi't) 

Officg of the Cli el icstmnser Peneral, 

A.?, CIRCLE, HYOERABAO50000I.' 

DE NENT Mn, 	Gererj (S. & V.) I3 Jo. 
Chief Post112str General, 

A.?. Circle, Hyderaaa500 001, 

Sri M.A.Rashedd; Siddiqui:; Inquiring Officer retired 

0Th 31-8-91 Therefore by order' dated 7-11-91 Sri. G.Subbaraytxdu 
OSD;: % CPMG HydarSad was appofrutd as Inquiring Officex The 

Iaqufrflag Officer,  held sfttthgs on 13-1 -92 and. 16-1 _92'i On both 

occasibns the ap.plicrt requested for pastonement of Inquiry on 

on gtund that this AGS was: on leave; and on.,  the secod occasion 

on. health guLd 	In the sittngs he:ld on 12-3-92, 13-3-920  the 

flizeviJdenca on behalf oi the Disd autho:rity by examining P12 

Was. cen11 While exnInitig the PV3 the-,  inquiry; was p&stpone4 

In the  meam vh±le Sri rSubbarayudw, OSD functioning as Inquiring 

Officer retired and by,,  order dated 28-12-92 Sri. M.Venkata Redd$j 

OSD was appaihted as Inquiring OfficefLi At this stags the app ii-

cant submitted a representation dated' 7-1-93; ta the Chief Post-

master.General,k A.P.Circlá,:: Hderabad contendlig that the appoint-

merit of. Sri. 2..SubbaraYudu. OSD by order dated 7-11-91  by the Sz 

Sup4t at Post Officesj Hydërab:ad City Dni was vitiated by ills-

gaitty' since the SrSupdt of Post Office s is not competent to> 

appc>lnt enqq±ry o:ffict 	As the: legality G'.f appothithent of 

faqtInqufring Officer was questioned1  the: Inquiry Officer sus-

pentd further pro'ceedftgs till diosal of the petition;. The 

Chief Po:stmaster General considered his repre sentatlion and dis' 

posed. of the same: on 12-4-93 observing that SSPOs,. Hyderabad City 

Divdisiona vho is the Di.sc Authority is compe tent: toappoint Incp fry 

Officer`;? There is: ne> illegality; in: that By that time Sri. M.Venjlta.-. 

* Re:ddyg  OSD was mverted back to:) his iawen pasti 

By ea. Qi. dated 12-4-93 Sri G.&tddappa, OSD was 

appointed as: Inquiring Officer7 The Inquiring Officer 2a4t.t,fied 

sittlhg. on, 26/27-5_933 This was postponed in view of the request 

made by: the applicant that his AGS is not in p.ositicn to attend 



-4- 

the flçufrfl . The applicant: retired on- superannuatIon on 30th 

June: 1993 Thi the sittinig held on 16_7h93 the examthtation of 

witnesses Ot-, behalf of. Disd Aixthoirity was cpie-ted 

It: is: submitted that: it: in terms of the pnvisioas 

contained in Rule: Q. of: the, ccs (Persiom) mfle:s, 1972, -the enquiry 

pnceedi~igs laitiated 41le the Applicant was in service can be 

contiiwS aad conaud: 

Far all. the. re  asoas stated th.o-ve there: are: not merits 

in the 0.A, and this: Honourab:]Le Tribunal may be pleased to disraias 

the same with, such 9th..rorders asma may be dEemed necessary in 

the: cfrcwnstance a of the oase 

DEPONgNt  
Asst. Poslmaslrr Genrr I is. & V.) 

fl/a. Chaf Postmaster General1 
A.?. Circle, Hyderabad-500 001, 

VERIFICATIDKtH 

PAM4 henby: state that the: contents of the 

abave: affidavit are: true to the: best of my 1nwiedge and info rmatioz- 

Hence verifled! on this t day of Notrj1993. at Hyderabad1 

ATTIESTOR 	 i.t'ONENT 
Assistant Director (Atcounts) 	 Asst. Pnslmaster Cer"r, I is, & V.) 

Ullice a1 tie tinej 	ws r !eueral, 	 fib. Chtf Fostrnter General1 
A.?. CIRCLE, hyuEuAao-500001. 	 A.?. Circle, Hyanoad-500 001, 



Filed by: 	V' g,çq,-j4-NA/" 
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IN THE CENTRAL ADMDJISTRATI12RThtL 
HYDERAB. 

O.A.N0.690 OF 93 

D.Aaeyu1tu 	 App1ictt 

And 	 -. 

SzSupdt4 of Post OffioS' 	.1 

Hyderab'acX Division ,. 
d another 

/c•  &cV 

&AJFt 44j. 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDE RABAD BENCH AT HYDERAB 

	

NRGIN APPLICATION NO. 	 OF 199
——---------———————---------——--—————————----- 

1 
b. y' 

 

	

.,JRANSFER APPLICATION NO. 	 OLD PETN.NO. 

CERTIFICATE 

Certified that no further action is required to be taken 
and the case, if fit f or consignment to the Record Room(Eecided) 

Ce Dated: 	\) 

td / S 
cer/Sectibn-d'fficer. 	Signature of the Dealing Asst. 



.'• 	 • . 

H H (cJ 
r ir THE CENTRAL ADMINI&VRATIVE  TRIBUNAL: HYDERAE?C BENCH: AT 

4 	 - 	- 	 HYDERJ BAD. 

6.h.NO. 690/93. 	 D-,TEOF 	 22.6.95 

/ ...... 

BETUEEIJ: 	 - - 

D.Anjaneyulu 	 . 	. 	..-. . 	- 	 :Applicant 

- 	 AND 

e Sr.Superintendent ofPost Offices,. 
a 	 Herabad city Division, 

HySabad. 

-Z.- hefficer on special duty/Inquiry 
Officer, 0/c the CPMG, AP.Circle, 
Hyderabad. 	 - 	.. 	 Respondents 

COUNSEL FOR THE APPLICANT: 	SHRI S.Ramakrjshna Rae 

COUNSEL FORTHE RESPONDENTS: SHRI V 4Bhimanna 
sr/Ac301.CGSC. 

CORAM: .• 

HON'BLE SHRI JUSTICE V.NEELADRI RAO, VICE CHAIRMAN 

HON'BLE SHRI R.RJ.NGIRAJAN, MEMBER (Am-mi.) 



- 	 OA.690/93 

- 	 Judpent 

( As per Hon. Mr. Justice V. Neeladri Rae, V.C. ) 

Heard Sri S. Ramakrishna Rao, learned counsel for 

the applicant, and Sri V. ehimanna, learned counsel for 

the respondents. 

Charge memo dated 19-5-1988 was issued to the 

applicant alleging t4ia-t----t-r aas £es-p-onoiblc For the 

seflae—ef--papare. that he alongwith Sri V.R. Chella, 

Assistant, rlanager(Stores) at the relevant time were 

responsible for shortage of 140 reams of paper worth 

Rs.25,627/-. Similar charge memo was also issued to 

Mr. V.Z. Chella. As it is felt that it is necessary to 

conduct joint enquiry against both the applicant and 

Sri V.R. Chella, permission of the President was sought 
and 

for having common inquirythat permission was given on 

29-8-19GB. By order datedt .-Et-1:9BSri M.A. Rasheed 

Siddiqui was appointed as Inquiry Officer and Sri C. 

Seshachary was appointed as Presenting Officer. 

This9A was filed on 21-6-1993 praying for a dir-

ection to the respondents to complete the inquiry before 

30-6-1,993 as the applicant was going to be retired by 

that date. The said prayer was amended on 26-7-1993 

as per order cafjthis Tribunal booê5&xxxxxxxx praying for 

declaration that the action of the respondents in mi- 

tiating disciplinary proceedings after long delay is 

illegal and contrary to the Principles of Natural Justice 

and for consequential quashing of the charge memo and 

V 	 . .2. 
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for further declaration that the applicant is entitled 

for all consequential benefits. 

In paras 5,6 & 7 of the reply statenent the various 

proceedings which had taken place in the inquiry against 

the applicant and Sri U.R.Ehella were referred to 	he 

reply,\fild on ll-l1-1992) They indicate that the delay 

in the inquiry to some extent is due to the applicant and 

or Sri V.R. Chella, the other delinquent employee. Hence, 

it cannot be stated that there was inordinate delaYin the 

inquiry alter the charge memo was issued in 1988 

It is now submitted for the respondents that the 

delinquent officers had again taken 6 months time on the 	¶ 

ground that the AGS Governimnt Servant assisting them had 

gone abroad. 

5. 	During the course of argument.Ain this DA, the learned 

counsel for the applicant submitted that there was inordi-

nate delay in issual of charge memo ,for it was issued in 

1968 in regard to the alleged a.ha-e—shee-t of 1983. But 

áhen the same was not pleaded, the respondents had no7 

ekec—ae-4-en to traverse it. But the Kppal submission of the 

applicant indicatethet there was a preliminary, inquiry 

and the concerned authority might have taken considerabi 

d"----- C. 
long time torima-facie 00400 -be conclusion as to which of 

the employees are responsible for the shortage. 

7. 	It is now well settled that delay parse is not a 

ground either for quashing charge memo or the inquiry 

proceedings. It depends upon the gravity of the charge. 

The cSge refers to the alleged shortage of papers worth 

abotht i4s--2-5ti54ã*th Further, there is no plea to the 

a 
effect that thec-e__ia-_-3-)  delay, prejudice is caused to the 

applicant in defending his case in the inquiry. 

..3. 
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B. 	Hence, there are no grounds for quashing the &ie-r-fl 

Ai- charge memoi 

But we feel that it is just and proper to give 

direction to dispose of the common inquiry against the 

applicant and Sri V.R. ChelIa, expeditiously and pre- 

ferably by 31-10-1995 	Especially when both of them 

retired in 1993' Lie hope that in their own interest, the 

applicant and the other delinquent employee will co-operate 

for the expeditious disposal of the matter. 

Subject to the above the DA is dismissed. No costs.// 

(. Rangarajan) 	 (V. Neeladri Rao) 
Member(Admn) 	 Vice Chairman 

Dated 	June 22, 95 
Dictated in Open Court 

Leputy Registrar (j)cc 

ak 

To 
The Sr.Superintendent of Post Offices, 
Hyderabad City Thvi sion, Hyderabad. 

The Officer on special duty/Inqpiry Officer, 
0/0 the CPMG, AJ.Circle, Hyderabad. 
One copy to Mr.3.Ramakrishna gao, Advocate, CAT,Hyd. 
One copy to Mr.V.Bhimarina, Add1.GSC.CAT.Hyd, 
One copy to Library, CAT•Hyd. 

one spare copye 



THpFD BY 	 CF€CICD BY 
S 

COMPARED BY 	APmOVED BY P 

IN THE CENTRAL ½DMINISTRATIVE TRIBUNA5 
HYDERASAD BENCH AT HYDERAB AD. 

THE HON'BLE MR.JUSTICEV.NELADRI RAO 
VICE CHAIRMAN 	- 

A N 

THE HON 'StE MR. 	?3 	J: (M(pJDMN) 

DAT 

[stl!pI1srdsrnr 

M.A./R.A./C.A.No.,. 

in 
OA.No. 

TA.No. 	 (W.P. 

Admitted and Interim directions 
issue 

Allowed 

DispPsed\ of with directions. 

Dismissed. 

Dismisse as withdrawn 

Disrnissd for default 

Ordered//Reiected. 

Nb.order as to costs. 

Cuntral AdministTate T,dnma. 

DESPATCH 

KYiJERABAD BENCR •  

'I 

A 
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